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(2026) 03 MAN CK 0990
In the Manipur High Court

Case No : First Appeal From Order No. 4 Of 2005, Miscellaneous Case (RFA) No.
7 Of 2018, First Appeal From Judgment And Decree In Suit No. 13 Of

2005
Ph. Sureshkumar APPELLANT
Vs
Gopinath Devata RESPONDENT

Date of Decision : 11-03-2026

Acts Referred:

Citation : (2026) 03 MAN CK 0990

Hon'ble Judges : M. Sundar, CJ;A. Bimol Singh, ]
Bench : Single Bench

Advocate : H. Dijen, Thangchungnung

Judgement

Ahanthem Bimol Singh, ]

Mr. H. Dijen, learned counsel appeared for the appellant in FAO No. 4 of 2025
and Mr. Thangchungnung, learned counsel appeared for the appellant in RFA No.
13 of 2005.

The counsel appearing for the parties submitted that the 2 (two) appeals are
cross-appeals against the same judgment and decree. It has also been submitted
that during the pendency of this 2 (two) appeals, the parties have settled the
dispute among themselves and the learned counsel seeks 3 weeks’ time for filing
a settlement agreement.

On perusal of the earlier proceeding, this Court noted that on his ground, time
has been taken by the counsel appearing for the appellant on 2 (two) earlier
occasion.

The learned counsel appearing for the appellant in RFA No. 13 of 2005 submitted
that the settlement agreement will be filed within 3 weeks without fail.

In view of the submission made above, let these cases be listed again on
22.04.2026.
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